FORM B
PUBLIC ANNOUNCEMENT -
(Under Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF DUGAL ASSOCIATES PRIVATE LIMITED

1. arné of: VCorporate Debtor

DUGAL ASSOCIATES PRIVATE LIMITED

Date of incorporation of Corporate Debtor

26.03.1998

3. | Authority under which corporate debtor is
' incorporated / registered

“Registrar of Companies- Delhi

4. | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U26960D1.1998PTC092546

5. | Address of the registered office and principal
office (if any) of corporate debtor

Regd. Office (As per MCA Masterdata):

| F-38/2, Near Maruti Service Station, ‘
 Okhla Industrial Area, Phase-I1, New Delhi-110020

Process

6. | Date of Closure of Insolvency Resolution

Order Pronounced on 12/01/2022 and
(Order received by Liquidator on 10/02/2022)

7. | Liquidation commencement date in respect of |

corporate debtor

Order Pronounced on 12/01/2022 and
(Order received by Liquidator on 10/02/2022)

8. | Name and registration number of the insolvency
professional acting as Liquidator

Name: Pradeep Upadhyay
Regd No:
IBBI/ IPA-001/IP-P01415/2018-19/12233

9 | Address and e-mail of the Liquidator, as
registered with the Board

I-4/6, Sector-16, Rohini, Delhi-1 10089
capuaindia@gmail.com

10. | Address and e-mail to be used for

correspondence with the Liquidator

B-2/42, Sector-18, Rohini, Delhi-110689
' pradeepupadhyayibbi12233@gmail.com

11. | Last date for submission of claims

12/03/2022

1. Notice . is hereby given that the National Company Law Tribunal, Delhi (Court-IV) has ordered" the

commehcement of Liquidation of the DUGAL ASSOCIATES PRIVATE LIMITED on 12/01/2022.

2. The stakeholders of DUGAL ASSOCIATES PRIVATE LIMITED are hereby called upon to submit their
claims with proof on or before 12/03/2022 to the Liquidator at

3. The financial creditors shall submit their claims with proof by electronic means only.. All other creditors may

the address mentioned against entry No. 10.

submit the claims with the proof in person, by post or by electronic means.

4. Submmission of false or misleading proofs of claim shall attract penalties.

Pradeep Upadhyay _
~ Regd No: IBBI/ IPA-001/IP-P01415/2018-19/12233

Date: 12/02/2022
Place: Dethi
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cl PUﬂJﬂb AIE(‘E“ES & ChEm}Cﬂlﬂ LJmItEd (A Governmaent af India Enderprise )
CIN: L24119CH1975PLCO03607 NEW DELHI - 140 023
Reqd. Office: SCO 125-127, Secior 17-8, CHANDIGARH 160 017 7 Mt s Lk e
Extract of Unaudited Financial Results for the Quarter and Nine Months Ended 31st December, 2021 (Rs. in Lacs] _ N No. Lo LeDUg 0 T
54_ EUHSDLIDATED STAH nlLﬂHE '|.-'-.':—_:r:|:-_:|.’!:_]-:—:' (ALY |||.'_:: n, l'-r"l.'_'lll' infe :-::I!;'II"I:_'.I n |‘"r'.l'_'l'-|ﬁ' +41-11 -:-"-'1-'1_!i_:-:-" FiFi
NG, Particulars Guarter Ended | Quarter Ended | Quarter Ended | Nine Manths | Nine Months | Financial | Ouarter Ended| Quarter Ended| Quarter Ended | Mine Mosths | Nine Moaths | Financial Year E It t f St d I Fi i I H Its .' th
N2 | WeaAN | 3112204 Ended Ended Yearbnded | 31122021 | 30.5.421 | ¥.12.0820 Ended Ended Ended
(Unaudited) | (Unsudited) | (Unaudited) | 31.12.2021 | 31122020 | 31.3.2011 | (Unsudiled) | (Unaedited) | (Unawdiled) | 31.12.2621 | 311122020 | 31.3.20N ra!‘: 0 anaaione naﬂnn a esu or €
EE——— i bestin  {Unoied] | (Viaodited) | (fodites) | | | (Usaudite) | (Usaugies) | (Ausied) | Nine Months ended 31" December 2021 e
1 | Total Income from operations (MNef) 13070.09 £701.80 582026 | 2929955| 15078.37| 226347 13070.09 8701.80 282028 20299.55| 1507837 2263470
2 | Other Income 511.04 240.80 709.78 1028.02| 1506.10| S508.67 511.04 240.80 709.78 1029.02 1506.10) S508.67 Particulars (uarter Ended Quarter Ended Year Ended
3 | Total Income 1358113 042 60 €530.06 | 3032757| 1658447| 2814345| 1358113 B942.60 6530.06| 3J032757| 1658447 2014345 M0 3101212020 3110312021
4 | Net ProfitiLoss) for the period (before tax, Exceptional | : fite it it
andior Extraordinary items) S416.61 | (4348.25) 18547 | 223485|  3400| 200697| S41881| (4348.25) 38547| 22485 30409| 200697 _ (Unaudited) (Unaudited) (Audited]
§ | Net Profit{Loss) for the perod belore tax (alter Exceptional _ 1 | Total Income from operations &2 60820 84 24358 3,34 556.29
angar E'ﬂr:l[lfljil'laf!l' itams) 541861 (43448 EEI' Jas.47 2234 85 344,09 200697 541861 '_‘-:'ld'ﬂ o] Je5.47 a4 BS 909 2006.97 2 HE-'t F"'I'I:Irlll.ll |:L|:|55:| r'm. H‘IE FI-EE'iUlj |:1E 1_55 EB] 22 DEE gﬁ 31 542 5?
6 [ Met ProfitiLoss) for the penod atter tax (afler Excaptona : s e bt
andior Extranrdinary fiams) 420529| (3728.38)| 35700 145712  d6652| 82367| 420520| (372838  35790| 1457.12| 36652  B23ET \before Tax, Exceptional andior
7 | Total Comprehensive Income for the period [comprising Extraordinary items)
profit{loss) and other comprehansive income {atter fax) 428277 | (3701.54) 342 30 1835.22 | 13284 T03.57 428323 | (370154 342,30 1835.68 1284) 10357 - :
B |Paid up Equity Shares Capital {Face Value Rs, 10/-) AB4E BB 4846 B5 9710.48 d4886| 048] 30686 ABAE B 4845 86 2710.48 4848 B6 a71048] 310688 3 | MNet Profit/ ELDSS.:I for the prl-erlnti before (16,165.58) 22.026.96 31,542.57
9 | Reserves excluding Revalualion Reserves ! 2935 63 | 283563 tax {after_ Excgptlnnal andior
10| Earnings/{Loss) per Share (RAs.) (Not Annualised) Extraordinary items)
®) SR .58 81 et oo 1 i o 1254 e e L=l el 4 |Net Profit/ (Loss) for the period after tax (17,806.83) 9,367.58 28,527 43
b} Diluied H. B8 { LB ) 3.9 | 35 281 H.He .87 1.3 1.9 35| 258 : :
4 v . 4 4 - {after Exceptional and/or Extracrdinary
Motes: 1, The above results have been reviewad by theAudit Committes and thersafter approved by the Board in its meeting hald on 11th February, 2022, 2.The above is an exiract of the detaded format of Unaudsted Financia '.[E[T]S:I
Rasulta for the quanar and Neve Moniths anded 3181 Dacember, 2021 filed with the stock Exchangs undar Regulation 33 of tha SEB| (Listing Ubligations and Uiscicsung Requeemants) Megulabons, 2015, The full formal of the .
Unaudiled Financial Resulls for the quarter and nine months ended 318t December, 2021 (s available on the BSE Limiled's Website i.e. www bseindia com and Company's Weabsite | & www puniabalalies com. 3. The figures of 5 | Tetal Comprehensive Income for the (17.837.50) 928270 2857637
he prarvious pencd have been regroupad! reclassified, wheraver nacassary For and on bahalf of the Board period [Comprising Profit / (Loss) for the
ad i
Place ; Chandigarh (Nevesn Choore) period [Ell-LﬂEF t_ax]land DthE~If'1
Date: February 11, 2022 Managing Lirector Comprehensive Income (after tax)]
Paid up Equity Share Capital 9,89,991.62 9,909,991 .62 9,99,991.62
7 | Reserves (excluding Revaluation 1,72,655.25 62,060.80 65,455.45
WINSOME YARNS LIMITED Rosees)
N 8 | Securities Premium Account 235,50 235,50 235.50
| ; ElEEEIL'-'=-}‘_::fﬂfgﬁgg%FfL‘lgg%gghﬁEEEtﬁf 34-4:1 Egﬂdlﬂ&rh - 160022 9 | Outstanding Debi 38,00,189.53 33,35,125.70 38,70,063.21
: . ;LEmMall = CsNarewinsomegroup.Coim,
; " 11 : 1 :
Website — www.winsomeqroup.com, Phone No.91-172-4613000, Fax No.91-172-4614000 il wmh . (F2EABA 18,64,050.42 o, #41.08
EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND 11 Debt Equity Ratio 3.24 3.14 3.73
NINE MONTHS ENDED ON 31st DECEMBER, 2021 (Rs. In lakhs) 12| Weighted Average Eamings Per Share
(of Rs. 10/~ each) (for continuing and
PART.1 Standalone Consolidated discontinued operations) -
Unaudited Audited Unaudited Audited 1. Basic (Rs.) : (0.18)* 0.09* 0.29
Cuarter Ended Ning Manlhs andad Yoar Enclad Cuarter Enched Nine Months Ended Yaar Ended 2. Diluted [HE} .' [':}1 3}* 0.09* 0.29
E.'.,_ Particulars 311221 | 300021 [314220 319220 3220 |310321  |31221 (300021 |311220 | 31221 [31.1220 | 31.00.202 13| Debenture Redemption Reserve 99,995.05 99,995.05 99,995.05
1. |Total Income from oparations (Net) 1580 1028 1211 084 2458 9871 1580 1028 12 1084 2558 71 “Not Annualized
2, |Met Profi {Loss) for the pesicd (balare Tax, e ; : B \ : ; - ; Hote:
3, h:ﬁurgFﬂﬁlL;;l|(LlrTIHF:;J:'J:@ELtlax (after ) ik Vo) L i el W i o i Kl a) The above is an extract of the detailed format of Nine Months/annual financial results filed with the Stock
SOt Ml EUORRME ). 238) (41} (598 (1.334) {1.830) (2.121) (238) a41) (seey | (13 (1E34) | (R121) Exchanges under Regulation 52 of the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015,
il Fn e o g %) i winl  ama i | o o i ] e Srery The full format of the Nine Months/annual financial results are available on www.bseindia.com,
5, Tﬂal crfnprrlfrr'?li-.-E Income fcrmepera:mne : www.nseindia.com and on www.iifclin,
{Comprsing Proft' (Loss) for the panod (after Tax) : i i giiicl
i el Mo sl o a4 it S ik T sl prr ey T e B b) For the items referred in sub-clauses (a), (b), {d) and (e) of the Regulation 52 (4) of the SEBI (Listing and Other
6. |Paid-up Equity Share Capital (face valus of Rs. 10V ) .yl ) . . . ? . . o . - Disclosure Requirements) Regulations, 2015, the pertinent disclosures have been made o the Stock Exchange
5 gf,j,"g’;'u? Lo iy s sl sl [T Lo i sl e dasil] 1 (BSE and NSE) and can be accessed on www.bseindia.com and www.nseindia.com.
8. |Eamings per share (for :-:lr-'.nuingl and [0.34) (0,62} {0.85) {1.85) (2.308 3,00 0.38) (0,62 [0.85) (1.5 [2.31) {3.00) ¢} The above results have been reviewed by the Audit Committee at their Meeting held on 1" February 2022 and
daconlined aperatons - Basic & dltad " L
{Facs vakio of Rs 10 par share) ahp;pf?vad by 1:91 rlidnaédaﬁj' Bumcmngléa;mmpar!y :Lgﬂslr I".r;l:ghng held Ar;r; 1’ F:ft;;;;rﬁr 2022, The results for
Medas [ 1) Tha Company has adapted Ind AS rem Apnl 1, 2017, as nolibad under the Companies [nd As) Rulas, 2015, and pursuant bo sachon 133 of tha Compares Act. 2013, The Brancial sistamants presaniad in he accompanyirg fnancal resulls and olfer HIBTINEIHOCS SACe oD : il i salliney Rofs '
indarmation have baen praparad in accordance with necognion and measurament of principals &kl down in ind AS and decicses informalion required 1o e deciosed in tarns of Regulasion 33 of SEB| {LUDR) Regulabons, 2015 read with SEBI Grtular no For and behalf of Board of Directors
CIRCFOFALG2 2016 dabed Mty 05, 2016, [2]The abave s an axiract of S dedalied formad of resulls lor quarier and nine monihs snded on 318t Decembaer. 2021 fed wilh o siock sxchanps under Reguiation- 13 of (ke ZE81 (LODR) Reguialion. J015. The hull formal Sd/-
ol thie meesuitls areavailabbe on the websta of e Stock Exchanges (bsendia.com, nseirdia, com ) and the company's wabsibs (winsomegroup com| PR Jaishankar
For and on behalf of the Board Dated: 11.02.2022 (Managing Director)
Manish Bagrodia Place: New Delhi DIN No.: 6711526
Place : Chandigarh Chairman and Managing Directon
Date :11.02.2022 DIN Mo. 00046944
Mishka Exim Limited
CINNO.: L51909DL2014PLC270810
F-14, First Floor, Cross River Mall, CBD Ground, Shahdara, New Delh-110032, email : mishkaexim @gmail.com
EXTRACT OF UNAUDITED FINANCIAL RESULTS FORTHE QUARTER AND NINE MONTHS ENDED DECEMBER 31,2021 , BF UTlLlTlES LIM'TED
(Rs. In Lakhs, Except per share data) |:||f F . |:I :
. . Off: Mundh anionment, Pune-41]
,\?‘I)' Particulars Consolidated Standalone \ H&;lﬂ 1'] lj W, PG Leronmen, ry M ukE‘
' - - = = - - CIN : L4010BPN200PLCR1SIL
uarter uarter uarter Nine Months| Nine Months Year uarter uarter uarter Nine Months | Nine Months Year KALYANI Tal 04 TAEnET 1, . I inkail - f o
Ended Ended Ended Ended Ended Ended Ended Ended Ended Ended Ended Ended VAN ol 91 20 26725267159 Email:Sewetarial @t oom Wikt wmbtis com
31.12.2021 | 30.09.2021 31.12.2020 31.12.2021 31.12.2020 31.03.2021 31.12.2021 30.09.2021 31.12.2020 31.12.2021 31.12.2020 31.03.2021 Extract of Statement of Unaudited Standalone Financial Results for the
Unaudited | Unaudited Unaudited Unaudited | Unaudited | Audited Unaudited | Unaudited Unaudited (Unaudited | (Unaudited Audited Quarter and Nine Months Ended 31 U’HaEl'Hhﬂ'F, MY, i Lakhs|
1 Total Income from operations(net) 427.95 87.33 91.64 837.70 272.65 324.66 425.83 84.41 91.64 819.01 272.65 319.96 ; Quyarier mﬁdlﬂiﬁ“ﬂﬁ EJ'IH[QJMH anded
2 Net Profit /(Loss) before tax(before Exceptional items) 2.90 (16.73) 22.75 (28.19) 26.60 26.97 142 | (16.87) 22.78 (29.11) 26.70 27.44 L Particulars (st Dac., 01| st Dec. 2021 |5t Dec. 2020
3 Net Profit /(Loss) before tax(after Exceptional items) 2.90 (16.73) 22.75 (28.19) 26.60 | 26.97 142 | (16.87) 22.78 (29.11) 26.70 27.44 ho. Uraudited | Unaudited | Unaudited
4 Net Profit/(Loss) after tax(after Exceptional items) 3.68 (15.19) 22.74 (25.87) 26.56 | 25.85 2.20 | (15.33) 22.78 (26.79) 26.70 26.36 & . . s ;
. . — ; : | Totalincome romoperions 40351 (R/R 1B8.6
5 Total Comprehensive Income for the Period (Comprising 3.68 29.23 22.74 18.55 (16.38) (8.15) 2.20 16.26 22.78 4.80 (1.95) 2.48 ] Y o il
profit/(Loss) for the period after Tax & other comprehensive ! II'|E!|.|:"'I.'=r'-|.|||.:I$$|| hre pend (beloretaxand exenlional fems| 6.3 M58 (2018)
income after Tax) 3 { et Profii{Loss)for e peiod bedore t aftermopeptionaliems| | 86.30 (083 (281
Equity Share Capital(Face Value of Rs.10/-each) 1445.00 145,00 1445.00 1445.00 145,00 145,00 145,00 145,00 1445.00 145,00 145,00 1,445.00 4. (et ProfilLoss)forshe period ertax .53 BEAZ|  (1TTAR)
Other Equity § : : : | 52249 il 31125 5 (Total Comprehenshve income for dhe period [Comprisng| 8022 LERT]
Earnings P_erShare(pf Rs..10 each) 0.02 0.11) 0.16 (0.18) 0.18 0.18 0.02 0.11) 0.16 (0.19) 0.18 0.18 Dfﬂ'-ll'lLﬂﬁ:-‘El'||13IJE'iII':ﬂ"?-'hﬁ:lﬂﬂ.’]ﬂhﬂ’[lmpmhﬂﬂih'ﬁ
not annualised-Basic & Diluted i'lt:llTF'Hﬂa'Iﬂi'I]
“Notes: 2  |EautSheeCaplal 5. each anl 1
b {Equiy Shere Captal|of? 5-ach) 1,883.38 1230 15838
1. The above is an extract of detailed format of Financial Results for the quarter and nine months ended December 31,2021 filed with Stock Exchanges under Regulation 33 of SEBI (Listing Obligations and Disclosure Requirements )Regulations, 2015. The full format of 7 ?an‘ing Per Share (ot arrualsed|
Quarterly Financial Results is available on www.bseindia.com and www.mishkaexim.com. 33 i R 10 il 0
2.. The Unaudited Financial Results have been reviwed by the Audit Committee and approved by the Board Of Directors at the meeting held on Febuary 11,2022. ' ' L E: ' :'
. . . . o e 0.2 nigy 047
3 Thefigures of the previous period/year have been regrouped/rearranged wherever necessary to make them comparable with current period's figure.
For Mishka Exim L'mg‘;;’_ Noke  The above s an aeactof e dlaled fomatof Quatey Financial Resus e with he Stk Exchirges
Place: Delhi Rajneesh Gupta e Regaticns 330f he SEBI Lising Obigation and Cscisure Requrements| Regualioes, 2015, The i fomat
Date: 11/02/2022 Managing Director ot he Finencial Resufs are avaiabi on wanseinda.com, wewbseinda com and on the Company websr
PREATRE. For B Utiies Linied
RELIGARE ENTERPRISES LIMITED ! B 5 Witar
CIN: L74899DL1984PLC146935 == HEI_IG A RE Place F“jﬁ' Direcior
Regd. Office : 1st Floor, P-14, 45/90, P-Block, Connaught Place, New Delhi 110001 Values that bind Oate : 11" February, 222 DIN - 03632549

Statement of Standalone and Consolidated Unaudited Financial Results for the Quarter and Nine months Ended December 31, 2021

{Rs. in Lakhs, unless otherwise stated) F.D nH B
e . F— PUBLIC ANNOUNCEMENT
Quarter Ended i Year Ended Quarter Ended R Year Ended (Under Regulation 12 of the Insolvency and Bankruptey
Particulars ! ; - Board of India(Liquidation Process) Regulations, 2016)
December | September | December | December | December March December | September | December | December | December March
31,2021 | 30,2021 | 31,2020 | 31,2021 | 31,2020 | 31,2021 | 31,2021 | 30,2021 | 31,2020 | 31,2021 | 31,2020 | 31,2021 FOR THE ATTENTION OF THE STAKEHOLDERS OF
) I ) ] - - - - . - : DUGAL ASSOCIATES PRIVATE LIMITED
{Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Audited) |(Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Audited) RELEVANT PARTICULARS
1_ .T-::ltﬂ. Rﬂ"ien ue frnlp_ti_l_peratlc:-ns 154 .44 - 214 .54 _ 186.77 20372 43390 | En“lEn.EuE. EE_,EEE.EF_". | ?EE._#E{J.J-'ID . 61,25835| 226521.74 ._1 ?idji,ﬂ‘l]ﬂ.ﬂ 2‘ EI&IEE?E'.EEI“ .| NAME OF CORPORATE DEBTOR | DUGAL ASSOCIATES PRIVATE LIMITED
2 | Net Profit / (Loss) for the period (215.13}§ (800.37) (410.36) {2,.013.47) 6,682.93 643493 | (2501837 (37,25258)| (11.,44472)| (96,757.02)| (41,018.58)| (49737.70) 2. | Date of Incorporation of Corporate Dablor| 26.03. 1998
{before Tax, Exceptional and for 3 -ﬂ-qlmn!'_-' under which Corporale Detilor | Registrar of Companies - Delhi
Extraordinary Items, and share in ; E'”“mf"iﬂ:‘ﬂ&:ﬁﬂ? TR R T T
- peparatis Identity No. | Limeted Liability
loss of Joint Venture) | | .= identification No. of Corporate Debéor
3 |Met Profit/(Loss) for the period |  (215.13)|  (80037)|  (41036)| (2.01341)| 668293| 643493 (25018.96)| (37,25286) (1144539)| (96,75832)| (41,02647)| (49,746.11) 5.| Address of e registered offce & pinape | Regd. Office (As per MCA Masterdatal:
before Tax (after Exceptional offic (if any) of Comporabe Debilor F-382, Near Maruti Service Station,
and for Extraordinary Items and Okia Industrial Area, Phase-ll,
share in lass of Joint Venture) | New Delhi-110020
| -' - 6. | Date of closure of Insalven 01!
4 |Total Comprehensive Income for | (16035)|  (79162)|  (137.67)| (194812)| 698130  644139| (24789.45)| (4256154)| (958479)| 9297107 | (38331.23) (48,689.06) byl h o e Lt o o)
the period (after Tax and Mon- T .
Controlling Interest] !_qumamn commencament data Drder Pronounced an 1?.f|]1.2|322_an|:|
! | i in respect of corporate debior {Order recaived by Liquidator on 10/0272022)
5 | Equity Share Capital (Paid-up) 3183858 | 3180548| 2589252| 3183858| 2580252 2594139| 3183858 3I180548| 2589252 3183858| 2589252| 2594139 B, [ Nerme and regatralion rumber of e | Name: Pradeep Upadhyay
6 |Other  Equity  (Excluding NA | NLA. NA. | NLA. NA.| 13197620 NA. | NLA, N.A. NA. NA | (3065003 | | A EOSSERITRS o T Ao SR R e
: 1 . TE35 3no e-mal CUIKIEA0T, MEESE: , SBCICT=110,
F‘E”:t”f'“n REsere] aE‘h shiziun a5 registered with tha Board Rohini, Dielhi-110089
in the Audited Balance Sheet : | E-mail : capuaindia@gmail.com
7 | Earnings Per Share {(EPS) 1ll,| Addresss and e-mail %o be used for Address: B-2142, Sacior-18
(of Rs 10/- each, fully paid camesporkence wiith e liguidator Rohini, Defi-110083
up) (for continuing and E-mail : pradespupadhyayibbi12Z33@gmail.com
discontinuing operations) _ | 11.| Last date for submission of Claims 1200312022
Basic EPS (R 0.05) | 0.24 0.05) | 0.66 269 247 7.84 13.99 4.38 31.59 16.19 19.65 1. Natice i hereby given that the National Company Law Tribunal, Delh (Court-1V) has ordered
B cAnleTen O it (e ikl i fifis Lt ) Sl ge Li2bal the commencement of Liguidation of the DUGAL ASSOCIATES PRIVATE LIMITED on
b. Diluted EPS (Rs) (0.05) | (0.24) (0.05) | {0.66) 2.66 241 (7.84) (14.00) (4.38) (31.59) (16.21) (19.69) 12i01/2022.
The above is an extract of the detailed format of Quarterly and Nine months ended Financial Results filed with Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and 2, The s_‘.aémh_nlﬂersc-f D_UGAL ASSOCIATES PRIVATE LIMITED are herety called upon o
Disclosure Requirements) Regulations, 2015. The full format of the Quarterly and Nine months ended Financial Results is available on the Company's website www.religare.com and Stock submit their claims with proaf on or before 1210372022 to the Liquidator at the address
Exchanges' website www.nseindia.com and www.bseindia.com. merilionzd againstentry No. 10.
: 4. The fnancial creditors shal submet their claims with proaf by electrans: means onky. All other
For and on behalt of the Board of Dlrecstgﬁ creditors may submit the claims with the proafin persen, by post or by electronic means.
Place: New Delhi Dr. Rashmi Saluja 4. Submission of false or misleading proofs of claim shall attract penalties, Sdl-
Date : February 11, 2022 Executive Chairperson Pradeep Upadhyay
. . - — Date : 12022022 Liquidator of DUGAL ASSOCIATES PRIVATE LIMITED
Phone: 011 — 40021400 | Fax Number - 011-40021401 | Website: www.religare.com | E-mail; investorservices@religare.com Place : Delhi Reg. No.: IBBI IPA-001/1P-PO1415/2018-19/12233
financigheg) ooig- 1" 0 © New Delhi o0 ©




. PUBLIC NOTICE
amfed T, Eﬁfﬂﬂ—ﬁ' TN, 3 TR TR IISt care Is taken prior to
wh u.ﬂ!ﬁﬂ Bank We are a SEBI registered Depository f advertisi
CIN: L51503DL1985PLC020195 R Y= L TN Participant (DP)with SEBT [ CoL0RG0M0 possible toverity
_ [ : . ] | p g (@Tdeu : (H—35, WU T, registration number [REIEEESI | its contents. The Indian
Regd. Office: D-15 Pamposh Enclave, Greater Kailash-1, New Delhi - 110048 Feife @, T8 fawei—110001) and DP 1D 72200, We would like to 'EXIloreSS (P) Lin?itled cannot bﬁ
Tel: +91-0124-243326.242220 | E-mail id: adhbhut.ind@rediffmail.com T |1.rﬁ-uq 8(1) e G (3wl TR ¥) inform all Beneficiary Owners (BO) )| neld rosponsible or sueh
Website: https://adhbhutinfra.in/investor.php rafe, it % R aRwERT @ AR T g emmat seconnt it our DP 1 72300| || demage incurred as a resuit of
EXTRACT OF THE STATEMENT OF UN-AUDITED FINANCIAL RESULTS fere &ifEie 2002 (2002 W1 54) @ W @ andi v dm aife g, itiatc hevi detided toabotdowntuil | acsociations. or ndidual
FOR THE QUARTER AND NINE MONTHS ENDED ON 31ST DECEMBER, 2021 A W, 26 /288, Feite e, T fAwE-110001, (PR : a5, WO Business Operations w.e.l. 8" of] | advertising in its newspapers
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Dur Company was incorporated as "California Software Company Limited” under the Companies Act, 1956 and a cerfificate of incorporation was issued by the Registrar of Ul e getae fadt e, .@BT aw, U-3, fefigae d=x, weha, 7 faeeft-110017 Ryl /i & ficha aRmEE &1 dqol wrey Wi TaEE @ d9dred
Companies, Tamil Nadu on February 06, 1992, Further, our company received certificate of commencement of business by the Registrar of Companies, Tamil Nadu on Dctober CIN:L65923DL1972PLC317436
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ISSUE OF UP TO [«] EQUITY SHARES OF FACE VALUE OF =10.00/- ("RIGHTS EQUITY SHARES") OF OUR COMPANY EACH AT A PRICE OF [« ]/- PER RIGHTS EQUITY TR g8 e % T g e (et (e (31.39) | 70.19 T13.19 foTid: BRad 11, 2022 (S13TSTE: 00374298)
SHARE (INCLUDING A PREMIUM OF Z[»]/- PER RIGHTS EQUITY SHARE) (“ISSUE PRICE™) FOR AN AMOUNT MOT EXCEEDING 74,900.00 LAKHS ON A RIGHTS BASIS TO T/ ST TR W % W)
THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF [«] RIGHTS EQUITY SHARES FOR EVERY [«] EQUITY SHARES HELD BY SUCH ELIGIBLE | EETE % T e @ (B (11.58) | 57.64 123.58 PLEERY
EQUITY SHAREHOLDERS (THE “ISSUE”) AS ON THE RECORD DATE, THAT IS, «]. THE ISSUE PRICE IS [«] TIMES THE FACE VALUE OF THE EQUITY SHARE. FOR [T A g o e e E | - e Sggm
FURTHER DETAILS, KINDLY REFER TO THE SECTION TITLED “TERMS OF THE ISSUE" BEGINNING ON PAGE 95 OF THIS DRAFT LETTER OF DFFER. (F) T S0 <A T (2% ) & ) | . g
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This Public Announcement is being made in compliance with the provisions of Reguiation 72 (2) of the Sacurities and Exchange Board of India (15sue of Capital and Disclosure . & F 3
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Requirements), 2018 as amendad (*SEBI ICDR Regulations™) to state that California Software Company Limited is proposing subject to requisite approvals, market ; ;mem) (;ﬁ:;;w - ! ) , 2016 6 N ]
conditions, and ather considerations, for an issue of Equity Shares on rights basis and has on Thursday, February 10, 2022 filed the Draft Letter of Offer dated February 10, - T (0.01) o1 1o TR USRI U dacd UEde fafiee & wheedl & eamned
2022 ("DLoF") with the BSE Limited ("BSE") and National Stock Exchange of India Limited (*N-SE", and together with BSE, the “Stock Exchanges™), the stock exchanges on ) T (o01) | 0.51 1.10 ;
which the Equity Shares of the Company are presently listed. Since the size of the Issue is kess than % 5,000 Lakhs, as per the SEBI (ICDR) Regulations, the DLoF has not been G T e o S G I ‘
filed with the Securities and Exchange Board of India {“SEBI"} nor SEBI shallissue any observation on the OLoF I ESAE 1§ PHRE BT WA<g U€ ¢oied MR Teffies
Pursuant to Regulation 72 (2) of the SEBI (ICDR) Regulations. the DLoF is filed and hosted on the website of the BSE at www.bseindia.com. National Stock Exchange of India e, o2 zne.4e °80.20 2.| I R & 1R 6 18 T, 2008 |
Limited at www.nseindia.com and website of the Shreni Shares Private Limited, the sole Lexd Manager at www, shreni.in, and is open to public for comments, if any. All the M) sFEfea - - 8.1 3.| 98 Ul STEeh ST ShIARE RUHNH hidAl ISR, Tocell, WRd, Al 3=, 1956
membars of the public ara haraby invited to provide their copy of comments on the DLoF to our Company, and the Lead Manager with respect to disclosures made in the DLoF, Fa 51.26 286.46 588.31 Foftrr s @ st
at the respective addrasses mentionad herein. All the comments must be received by our Company and the Lead Manager on or before 5:00 p.m. on Thersday, March 03, 2022, :z:g;mm 51’26 ! 28;46 588’31 4| FMORE YedaM UEA/HURe HuERe & U03040DL2008PTCT75533
i.&. within 21 {Twenty-0ne) days from the alorementioned date of filing of DLoF. S R —— : : fefies wfaferdt we=m dem
This Public announcement has been prepared for publication in India and may not be released in any other jurisdiction. Pleass note thatthe distribution of the DLoF and the Issue %) Te-TASTHd (31.39) 70.19 113.19 5.| PIURE RGN & Uslipd b 9] U-333, T fo, 11T e, = Fesll Hel, MSRY, feeet
of Equity Shares on a rights basis to persons in certain jurisdicions outside India may be restricted by legal requirements prevailing in those jurisdictions. Accordingly, any ) we-fisa zwe - - - g*f' Pt (A ﬁg &) LA |1§10033 |
person who acquires Rights Entitlements or Rights Equity Shares will be deemed to have declared, warranted, and agreed that at the timea of subscribing to the Rights Equity ) e ! ’ N 6.| PINE FONHRE % HeH H fqamen R 23 feww, 2022 (SGRT 11.02.2022 1 U1 g%) |

h : ; ] & F g /& (31.39) 70.19 113.19 2 = Rt
Shares or the Rights Entitlements, such person is not and will not be in the Linited States and/or in other restricted jurisdictions. The Rights Equity Shares of the Company have e !
not been and will not be ragistered under the United States Securities Act of 1933, as amended. or in any other jurisdiction which have any restrictions in connection with ) we_ vk 1745604 | 1808822 17,456.14 7.| TGS ST HkA <6 A 1 ST W 21 7, 2022
offering, isswing and allotiing Rights Equity Shares within its jurisdiciion and’or fo its citizens. The offering fo which the DLoF refates is nof and under no circumstances is to be T) Te-Jae TR 275.00 275.00 275.00 8.| SaRw Uwma UrheA@ 1 AW, USHRNO| ATH: St ST HAAT
construed as, an offering of any Rights Equity Shares or Rights Entitiements fior sale in the United States or any other jurisdiction other than India or a5 a solicitation therein of an ) STEfed - | - - T, S iR e Uithea & ¥4 § oS 9. IBBI/IPA-002/IP-N00993/2020-2021/13187
offerto buy any of the said Rights Equity Shares or Rights Entitlemeant ?“““?“' 17,7814 183632 1773114 **ﬁ% . . L
Inwestment in equity and equity related securities involves a degres of risk and investors should not invest any funds in this Issue unless they can atford to take the risk of losing 4| gs s ' 9. S H T WSIP SR STl WIet LIS Tl 144, G 7, AR (G, ¢ [ed-11002%

: ; o . : e . iy %) Fe-TfTHd 2,095.73 2,424.25 2,095.73 Tl T A $5a: rajeshramnani2407@gmail.com
thear investiment. Investors are advised to rezd the risk factors carefully befare taking an investment dacision in this Issue. For taking aninvesiment decision, investors must rely T we-fae 3 - _ -
on their own examination of our Company and this 1ssug inchuding the risks involved. The Rights Equity Shares have not been recommended or approved by SEBInor does SEBI M) s -] - - 10] SHARH T T o A TR 6 [T 83, A< HISH H2X, WH <A1, e Taey
guarantae tha accuracy or adequacy of this DLoF. Investors are advised to refer to the section titled “Risk Factors™ baginning on page 18 of the DLoF before imvesting in the P I 209573 | 2,424.25 2,095.73 ERENGE I KIRCICRIEE | ggf}w ik foWre@gEii me ~122002
5508 F—y . . :

For details on the share capital of our Company, please refer i the section titled “Capital Structure” beginning on page 40 of the DLaF 1. 31 Wﬂgzg il et m Eﬁﬂ RO A ifee R R e T qe 10.02.2022 H 11] T ST A 1 Sl T 25 %N, 2022
S < 1 e 81 1 12| SRR I A A FIE T, ¥R 21 FH IY AN A
2. FET o wifafes ihael SR 39 aRomE w i Hifta Teen w5 T §) ) L iy |
LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE L e o S e et (e v i 3 3, e
HRENI SHARES PRIVATE LIMITED INTEGRATED REGISTRY MANAGEMENT A . . g
r § 3 5 EI_ |H’SEQTETEU SERVICES PRIVATE LIMITED 4. Al | YA Tgld B ST HIA G R (RAT T TR He FEree, 2019 § wike e 13| Tl o & Feied ¥ T S & &Y o T
EHHEN] Offica No. 102, 1% Floor, Sea Lord GHS, wncel§ra Ot e (THET) ERT T sftrafad 1 atde, 2019 ¥ $SUNH 17 CWANN) SIOE 1 39 WS 1 AR ¥ 41 3 o7 ) Rord TR R T TR
=k » _ g ied
SHARES PVT LTD. Ram Nagar, Borivali (West), 2" Floor, Kences Towers, 1, Ramakrishna Street, ol % e W b s e T v 2 _ SR A (v T A A )
; " Mumbai - 400 052 Maharashira. India North Usman Road T Nagar, Chennai - 600 017, 5. TR0 ST g, T S A e B T et fr e e e
Tel: 027 - 2808 g.gé,ﬁ A Tamil Madu, India ) ) A oo e < 3| ) g&% i.gov.in
Email: shrenich i Tel: 044 — 2614 0801/303; Fax: 044 - 2814 2479 fifw_arirg
Investors Grievance E-Ta|l: infod@shreni.im Aveslare {'irieu'-anne E-mail: yuvraj@integratedindia.in fafr: 10.02.2022 DIN: 0718984 T A W RAfE ¥ T  wiiRe Taieinl WA YRR YE R ey e ¥
[:unta!:l Person: Ms, I!'Fm‘rl-::a Rupda Website: www.integratedindia.in TACERT B JYSI-Eod U daeq TEae fafies & sheiedl =1 fdw faan siar & for wfafy . 10 3
Website: www.shreni.in Contact Person: Mr, 5 Yuvraj T T4 TR SFARA T G % U 25 WREd, 2022 W AT IHE o FHIN F WY FH 9
SEBI Registration Number: INMOOD01 2759 SEBI Registration Number: INRODO000544 S Y|
— - WIS el had TSR | & o Tehd f
Disclaimer: California Software Compairy Limited is proposing, subject lo the receip! of requisite approvals, marke! conditions, and other considerations, to make a st q T T S ¥ &
g ; . : - : - : ik : Heied AT STk BRT 31T Sl HIEHl & WHIOT & | 379 S STHT 3 Tehd ¢ |
right issue of its Equily Shares and has filed the DLoF with BSE and NSE. The DLoF is available on BSE website al www.bseindia.com and NSE websile . . . |
s : o s 2 : : ; ; gfefs 9. 12 % THe Fo Pelag ol ot @ eifera forctar shtex wo g & o < wiftrpa wifaff
www.nseindia.in a2z well as on the website of the Lead Manager al www.shreni.in. Investors should note thal investment in equity shares invelve a high degree of risk : . N N o~ ‘
and for defails relating to t the section titled “Risk Faciors" on page 18 of the DLoF T 8 7 % R S 13 % e A A e et & g w
or delans refaling to e same, sed Ihe sechion & lors  onpage 15 of ihe . On behalf of Board of Directors S T Tt o T
California Software Company Limited T[A T TAd AT TR JHIT ST A W <fed R S R €1
Sdy/- THYT A
Place: GChennai Mr. Mahalingam Vasudevan Safw g
Date: February 11, 2022 Managing Director fafa. 11 wEd, 2022 W. Uit ¥W.: IBBI/IPA-002/IP-N00993
Sunjee: Gomm T T 2020-2021/13187%

www . readwhere. com



